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16.27 hrs.

REPEALING AND AMENDING BILL

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): | beg to move:

« "That the Bill to repeal certain
enactments and tp amen: certain
other enactments, as pass2i by Ra-
iya Sabha, be taken into considera-
tion."”

This is a non-controversial measure,
It is one of those periodical measures
by which enactments which have ceas-
ed to be in force or have become obso-
lete or the retention whereof as 3
separate Act is unnecessary. For ins
tance when an amending Act has been
brought into force with the result that
the parent Act already stands amend-
ed, to retain the amending Act separa-
telv on the statute-book becomes
unnecessary. Only the bulk of the
statute-book gets fattening up without
any practical purpose. This is g perio-
dical exercise undertaken every three
or four years. It is a slimiming pro-
cess just to keep the figure as beauti-
ful as the figure of Mr. Chandrayppan.
If there are any formal defects ol a
purely formal nature in any Act,
advantage is taken of this periodical
exercise to remove those defects also.
Any amendments which are made bY
such g measure are purely of a nim-
contraversial character. Last time
this exercise was gone through in 1974
which covered all the Acts upto 1970.
This Bill covers Acts upto 1v75. This
is a purely non-controversial Bill. I do
not think either I or any other hon.
Member would really be justified in
taking up the valuable time of this
august House on a npurely formal mea-
sure like this. 1 would, therefore,
implore hon. Members to create a pre-
cedent by not making any speeches on
this non-controversial measure and
pass it unanimously.

SHRI K. GOPAL (Karur): If the
hon. Minister assures us that he has
not introduced anything else jn this
Bill, we agree to his proposal.
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MR. CHAIRMAN: You are expected
to know that. As the hon. Minister
has said. there is nothing for making
a speech. I think I can directly put
it to the House.

The question is:

“That the Bill to repeai certain
enactments and to amend certain
other enactme:nts, as passed by
Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

MR. CHAIRMAN:
amendments.

There are no

The question is:

“That clauses 2 to 4. the First
Schedule and the Second Schedule
stand part of the Bill."

The motion was adopted.
Clauses 2 to 4, the First Schedule and
the Second Schedule were added to
the Bill.

MR. CHAIRMAN: The guestion is:

“That Clause 1, the Enacting For-
mula ang the Title stand part of
the Bill.

The motion was adopted.
Clause 1, the Enacting Formula and
the Title were added to the Bill

SHRI SHANTI BHUSHAN: I beg to
move :
“That the Bill be passed.”
MR. CHAIRMAN: The guestion is:
“That the Bill be passed.”

The motion was adopted.

14.31 hrs.
SUPPRESSION OF IMMORAL TRAF-
FIC IN WOMEN AND GIRLS

(AMENDMENT) BILL—

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
Sir, 1 beg to movet:

“That the Bill to amend the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956. be taken

into consideration.”

o —  — ——— e

—_—

}Moved éith the recor_ﬁmendationa of the President,
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I would like {o submit the main prin-
ciples of this Bill so that the hon. Mem-
bers will find that this is 3 very
nccessary welfare measure. Ip fact,
the  original Act was passed by the
Parliament in 19536 in pursuance of
the International Convention signed at
New York on 9th day of May, 1950 for
suppression of immoral traffic in wo-
mern angd girls. You will observe, Sir,
that prostitution is the wors! form ot
exploitation of women and as an ins-
titution it speaks of man’'s tolerance of
this exploitation un an organised level
in society. The original Act did not
want to ban prostitulion altogether
because efforts had been made in muny
countries to ban prostitution put that
had not succeeded. In faci, this evil
has existed from time  immeorial
angd in some societies prostitution was
somewhat rationalised ani a high
status was given 1o g section of the
prostitutes. You will remeniber, Sir,
that in all ancient Greek cities a
section of prostitutes known as hetairai
had been very well educated and had
taken part in civic activities and were
given very hich «tutus. Tn our couniry
also, in some towns ancient times. we
find that the prostitutes, at 1-ast a sce-
tion of them, called the ganokas, used
to enjoy a very high status. In some
of the ancient cities. the prostitutes
had earned the title of nzgarn sobana
that is, the glory of the city. the orna-
ment of the cily. Moreover, we find
that in some of our ancient temples,
prostitutes had acquired religious
character and derdasi :ystem was
continued in some of these temples.

The menace had been attacked in
modern timeg through several legisla-
tions. Now when this international
body had decided that we should try
to stop commercialisation of prostitu-
tion rather than banning prostitution
altogetRer, the international conven-
tion was signed in New York in 1950.
India wanted to adopt the provisions
of this Convention and accordingly in
1956 this particular Act was passed.
Now in working this Act, we noticed
thet there had been many lacunae and
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there were many loopholes which en-
abled the interested sections in this
lype of factivity to go scot free and
they went ahead with their prefession
or in support of the professioa and it
wag not possible for the law and order
authorities to enforce the A:t strictly.
Having derived experience of some ol
the loopholes, the Governrzent discus-
sed the matter at different levels and
a Special Committee was set up.

SHRI VAYALAR RAV] (Chirayin-
kil): Personal experience?

DR. PRATAP CHANDRA CHUN-
DER): I may inform the hon. Memker
that I come from the City of Calcutta,
wherc there are numerjus p:ostitutes,
and many of them ar2 voters. They
are also human beings and they de-
serve our sympathy and, to some ex-
tent, consideration.

As I was tclling you, after having
noticed some of the lacunae, the gov-
ernment set up the Committee at the
instance of  the Ministry  of
Social Welfare. The Committee also
noticed some loopholes and ultimately
the matter was taken up at the level
of the Law Commission. The Law Com-
mission also examined the provisions
of the Act and made ceriain sugges-
tions. Mainly on the basis ol these
sugoestions, this particular Bill has been
brought hefore this House [or consi-
deration. I would broadly indicate to
the hon. Members the main provisions
of this Bill.

In implementing the provisions of
the Atc, it was found that adequate
man-power was not available for
the purpose of helping the autho-
rities  dealing with law and
order. In order to get additional
or adequate man-power, the type of
officer who would be involved in im-
plementing the provisions of the Act
is proposed to be changed. Under the
existing provisions of the Act, special
police officers who are to be appointed
by the State Governments for dealing
with offences under this Act shall not
be be'ow the rank of Deputy Super-
intendent of Police. If a Deputy Super-
intendent of Pelice is to be asseciated
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in the cases of offences coming under
this Act, then it will be diflicult to
implement the provisions of the Act,
because he is generally busy with
many other serioustypes of crimes,
So, in order to have adequate man-
power to deal with this type of offen-
ces, it is proposed that the special
police officer shall not be beiow the
rank -of Inspector of Police. An en-
-abling provision has also been made
to empower the District Magistrate to
. appoint retired police and military
officers as special police officers,

Under the existing provisions of
the Act, local witnesses are necessary.
It is alsp provided that at least one
of them should be a woman. Very
often it was found that a local respect-
able woman was not available and,
because of the absence of such a iocal
respectable woman, proceedings could
not be started. It is now proposed to
‘widen the scope and provide that a
respectable woman from any other
locality is sufficient so that this deffii-
culty which was created by insistence
on the witnesses being from that loca-
lity might go.

Under section 10 of the present Act,
.we had certain provisions about pro-
bation, which was done more or less
under the old Code of Criminal Pro-
cedure of 1898, The Code ¢f Criminal
Procedure was changed in 1973, Fur-
ther, a new Probation of Offenders Act
had been passed in 1958. Now it is
suggested in this Bill that the Proba-
tion of Offenders Act should apply to
this Act relating to the suppression
of immoral traffic so that instead of
:_sendjng the unfortunate women to
jail, the Judge may consider it fit to
keep these women under probation
so that they may improve their con-
duct and not become jail birds in fu-

None of these Acts, neither the
Criminal Procedure Code Act of 1973
nor the Probation of Offenders Act
1958, would be applicable to Jammu
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and Kashmir, We have made an al-
ternative provision that if there is a
corresponding law in that State, that
also may be made applicable here.

Two more important provisions are
sought to be introduced here, While
it is not possible io ban prostitution
altogether under this Aect, power is
being sought to be conferred upon the
State Governments to notify certain
areas to be free from prostitution.
Under the present Act there is a ban
on carrying on prostitution within
200 yards from any place of public
religious worship, educational institu-
tions, hospitals, nursing homes etc.

But here we propose to confer more
power on the State Governments to
notify certain other areas also, keep-
ing in view population and other fac-
tors so that at least some arcas will
be zones free from prostitution. This
is a welcome step in my submission
because while we cannot ban prosti-
tution altogether, at Jeast certain zo-
nes can be kept free from prostitution
at the discretion of the State Govern-
ment.

Then, in the matter of trial under
the existing Act, it was noticed that
it was a time-consuming process. Some
of the offences would take a long time
and it would be expensive also. Tak-
ing this lacuna in view, interested par-
ties would ultimately see that the
quilty people escape punishment, So,
it is proposed in this Bill that there
should be provision for summary
trial, and the appropriate authority,
who has been specified in detail in the
Bill can have this trial in a summary
fashion; but if the magistrate feels
from the evidence that fuller trail
should be necessary, now that alter-
native power is alsp given to the
magistrate.

Finally, another important provision
is the creation of some special courts
so that instead of going to the ordi-
nary court which again will be a time-
consuming process and expensive, now
the State = Government may declare
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certain special courts in this matter
and frame certain special rules for
the purpose so that the trial can be
dealt with very quickly.

These are some other important
matters which are provided in this
Bill and I strongly recommend Lo
this honourable august House that
this Bill may be passed so that we
can plug the loopholes contained in
the existing Act.

MR. CHAIRMAN: Motion moved:

“That the Bill to amend the Sup-
pression of Immoral Traffic in Wo-
men and Girls Act, 1956, be taken
into consideration, "

SHRI P, RAJAGOPAL NAIDU
(Chittoor): Sir, when I was studying
in our College at Anantapur, when
we had taken up the subject of Sta-
tistics, we had been asked by our pro-
fessor to conduct two surveys. One
is, the reasons for getting addicted to
drinking and the other is pn why
girls and others are becoming prosti-
tutes. Sir, in Anantapur we had
surveyed 272 huts. At that time the
prostitutes used to live in huts, We
inquired into the matter, 90 per cent
of them became prostitutes because
of poverty, and there, our conclusion
then was that unless this poverty of
the people is eradicated, prostitution
will remain there in our country.
Even today the position is the same.
The people below the poverty line
are increasing and therefore, prostitu-
tion is also increasing. At that time
it was in the huts, Now it is in the
lodges concentrated in towns and
cities, Many people who can invest
money are bringing these girls and
popularising  this prostitution and
earning lakhs of rupees. If we take,
for example, Tirupathi, which is a
holy place and which is renowned
internationally, we are having several
lodges numbering nearly 100 wherein
prostitution is being practised, and
therefore, eradication of prostitution
is becoming very difficult, Of course
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this Act is existing, In spite of this
Act, nothing has been done to control
it,

What is the reason? The reason is
that there is corruption among the
police wofficiais. The poiice people are
coliuding with the investors and the
lodge-owners and encouraging this
prostitution, Of course, it is a good
thing that the Minister is changing
the Act so that the higher official is
invested with powers of charging these
prostitutes, ut unless the character
of the officials is changed, is it possible
to implemeni even this legislation,
even this amending Act?

Not only does it exist in the cities,
but it js growing further. Scnie girls
are being taken and sold in big cities.
There was a case recently in Andhra
Pradesh. There was a judicial probe,
there was commotion, One Punjabi
brought three girls and she was sell-
ing them, and therefore she was cau-
ght. She was bringing them from the
villages to Hyderabad for the purpose
of prostitution. Therefore, not only
are they running the brothel houses,
but they are also taking girls from
the rural arcas to cities for earning
money by selling them.

Not only that. Because some coun-
tries are becoming affluent, they want
girls from our country. It is unfortu-
nate that some of the people are eng-
aged in carrying girls to other coun-
tries also, and there they are gelling
them and getting money. Therefore,
how is it possible to arrest this traffic,
traffic from rural areas to cities and
from cities to other countries? That
the Minister has to take into conside-
ration,

I am very glad that he has said that
when these unfortunate sisters are
rescued from these prostitute homes,
they must be on probation. There
must be rescue homes and Government
has to allot money so as to run them
and see that they are given some work.
Because they are not able to earn
their livelihood, they are taking up
prostitution. So, if Government can
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give them some work in rescue homes,
I think we can better their lives.

The Minister has said that they are
carving outsome zones so as to pro-
hibit prostitution in those areas. It is
a good thing, but first they must take
up the cities Delhi, Bombay, Calcutta-
Where the population is growing fast
and where this woman-traffic is be-
coming more. If they can concentrate
on certain cities and experiment with
this, it is quite possible to remove and
to restrict this traffic in minor cities
and towns.

I am very glad that he has come up
with this legislation. I want its im-
plementation, and [ want him to take
measures to remove corruption among
the officials.
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SHRI VAYALAR RAVI (Chirayin-
kil): Mr, Chairman, Sir, this is a very
simple Bill as the hon. Minister has
put it. Naturally, the House will ex-
tent all the support to it.

Whether prostitution is an evil or a
prefession is a question to be asked.
It is more a profession than an evil
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But it has been characterised as an
evil even in Hindu mythology and in
the Old and the New Testaments. If
we go through the Old and the New
Testaments, you can see that many
punishments have been prescribed, It
has been said that there are different
kinds and different types of prostitu-
tion and different punishment have
been citied for each category. The
Hindu mythology mentions how it
has been in existence. If we look into
these things—I do not know whether
the fanatics will agree with me or not
—you will find that in a way it has
been legalised. In one sense, it cannot
be called ag an evil. It is considered
as 3 human necessity and, even so for
diplomatic purposes, as practised by
ancient kings and Hindu mythology.

In modern times, many people have
made a swudy of it. In India itself, I
Lelieve, rany books have come out
on the subject. Many studies have
beerr made on the living conditions
and the circumstances in which this
kind of a thing has spread in big ci-
ties. We come across many reports
about brokers as to how they apply
coercion and force and indulge in
these things. In a city, like, Bombay
and Calcutta—I do not know much
about Delhi—the Minister may be
knowing that there are many cases
where village girls have been brought
there and sold out. The police some-
times makes a raid and the girls say,
“We have been brought here and sold
out.” Such reports are there. Mr, Naidu
was telling about a recent case. I re-
member, there was a big commotion
among the people, specially among the
student community, in Hyderabad.
They demonstrated in front of the
State Legislative Assembly demanding
the withdrawal of a remark made by
a Minister of the Andhra Pradesh
Government,

Of course it is a very regrettable
remark that he made, but there is one
point to be thought over. There are
reports of people coming from the
Gulf area called Arabs who temporari-
ly matry poor Muslim girls and then
go away after two months of stay
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with the girl. The man goes away
and never comes back, He pays some
money to the brothel house and later
the condition of the girl who is marri-
ed to the foreigner becomes pitiable
and she is taken to the Bombay city
and is sold to the brothel house. This
is a very serious matter. Due to their
social conditions they are forced to
submit to marriage with foreigners
and after two months stay they go
away I am told there is no law which
prevents this kind of marriage with a
foreigner. They abandon the girls be-
cause the Arab countries never app-
rove of such a marriage they cannot
take the girls there becausc they
don't approve of it.

So, 1 hope the Hon. Minister will
consider how this social menace can
be prevented. If necessary I hope he
will bring up suitable enactment to
prevent the foreigners meddling in
our society.

Now here, in this Bill, you have
made certain provisions, one for a
special police officers page 6 suggests
the Supreme court has given its con-
sent to it—and the other one is for
special police officers page 6 suggests
that, due to lack of man-power, the
District Magistrate may, if he con-
siders it necessary, entrust this job to
a retiredq police officer or an ex-Ser-
vice man. But I apprehend, and would
like the Hon. Minister to consifler
whether this will not lead to more cor-
rupt practices and intimidation of the
people because our understanding is
that there is no lack of police person-
nel, And supposing a retired police
officer or an army officer is appointed,
he is not responsible to the Govern-
ment and he is not responsible to
society either. He can only use his
authority and power for his own ends.
I don't think they will enable the
Government 1o prevent prostitution
or help the Government to check it,
And I don’t know what are the powers
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that are going to be prescribe—whe-
ther he is going to be an independent
authority or whether he will have the
status of a police officer and can raid
houses and arrest people and produce
them before the Magistrate etc. This
has to be seen from the Rules which
you are going to frame. But may I
submit to the Minister to consider
whether it is necessary or not? My
feeling is that it is not necessary. We
can leave it to the State Government
to use their own man-power which is
more responsible.

The other thing is about the special
court. I wish the Minister will explain
what is the necessity of the special
court being instituted, You say that
the case has to be disposed of with
all speed and it should not be delayed.
Does this mean that there are so many
cases of prostitution pending today in
the court? This, only the criminal law
figures can show. But in big cities like
Bombay and Calcutta and in Munici-
pal cities, I don’t think that such a
large number of cases of prostitution
are pending. People go there and con-
fess or they go on bail there are not
many cases of conviction. So, this
provision for a special court will only
give the impression that so many cases
are pending and so much of prostitu-
tion exists in the country and the
Government is unbale to cope with
the situation. That is the impression
that will be created. Anyway, this is
a matter for you to decide: I am only
asking for an explanation of the neces-
sity for a special court.

Ag far as immoral traffic is concern-
ed, Mr. Naidu pointed out the compuls-
jons of the people who resort to such
a profession. In big cities even by law
it is allowed and you only say that it
is limited to certain areas. Even today
in the big cities it is allowed and so
in the villages and other areas also
it is going on, We have to think of
preventing it not only by law we must
try, through social reforms to reduce
the number of brothel houses or re-
reduce the number of prostitutes. . We
have to persuade them not to resort to
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this profession but to ke to some
other profession, I say this because
prostitution has become  profession.
That is the problem. We say a re-
port that, once, in Tokvo, thousands
were parading in’ the street demand-
ing more amenities, making demands
on the Government. Here fortunately,
so far there has been r~ demonstrz-
tion by the prostitutes. May be, one
day in the streets of Calcutta they
may parade asking for improvement
in their working conditions; thev may
gherap vou, the Minister, because you
represent that area. In Bombay also I
suspect it may come about one day.
During the municipal elections, even
big leaders went there; the faormer
Prime Minister walked through that
area with foldeq hands saying ‘Na-
maste’ because they become respect-
able at the time of elections?

17.05 hrs.
[Dr. SusHILA NAYAR in the Chair]

It is necessary that, through social
rcforms and a kind of economic up-
1ift, we persuade these people to get
out of the brothel houses, We can re-
form them and rescue them from the
brothel houses. But there is no pro-
posal for that today. Once in a while,
the police may raid big hotels and put
those people in jail. That 1s whatl is
happening now in all cities. I want
to make a  suggestion here. Now,
there ig a provision in the Bill that
a Magistrate can order a police officer
to raid a brothel house and produce
any girl below 21 years before him.
Even a prostitute herself can escape
from the custody of the brothel house
by putting up an application LlLefore
a Magistrate. That is 3 welcome fea-
ture. But my suspicion ur apprzhen-
sion ig this: how can the girl submit
this application? Will any girl in a
brothel house be allowed, or be free,
to submit such an application before
a Magistrate? My apprehension is
that she has no chance to do that. Im-
meriately she will be heaten up and
killed.
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What I want to say s this. You
may make this suggestion to the State
Governments that periodical wisits
may be made to the brothel houses,
so that the girls there may have pri-
vate talks with the police officials; or
the police officials themselveg may in-
terview these girls andi ask them
whether they want to go ~way from
there and if they want to go away
from there, they should be helped.
Today there is no such method The
police or a competent judicial ~utho-
rity should interview or interrogate
these girls in the brothel aouses and
ask them whether they want L, stay
there or they want to run away. If
they want to run away, vlease rescue
them. The initiative must come from
the States. So, far, no such initiative
has come from the States. They are
only thinking of penal action bacause
they consider this as a crimina! of-
fence; they view it more as a crimi-
nal offence then as a social reform.
I wish your Ministry takes a lead in
this and gives directions tn the State
Governments—not only to treat it as
a criminal offence but also conrsider
the aspect of social reform. They can-
have a periodical interrogation of the
girls living in the brothel nouses. and
if any of them wants to be freed from
the clutches of the toutus and pimps-
she should e freed. You can make use
of this provision of making an appli-
cation before a magisirate to save:
them from the chains of <lavery. This
is the sugestion that I want to nake
and I hope the Minister will make his
comments on this.

Lastly I come to the disease that they
can spread. I do not know whether it
will come under the purview oy this.
There are provisions for periodical
medical check-up of these brothel
houses because they can spread the.
disease, especially among young men
of this country, 1 do not have the
statistics at the moment. Even in fore- -
ign countries, we hear, it is considered
as one of the most epidemic diseases.
It wag spread by the American Sol-
diers from Vietnam. Yesterday there.
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[Shri Vayalar Ravi]

was an gccasion; Mr. K. P, S. Menon
was speaking; he was telling a story
a; to what Mr. Khrushchev told him
It seems, he told Mr. FEhrushchev,
“Well, you could eradicate Malaria
and other epidemic diseases from the
$Soviet Union”., and to this, Mr. Khru-
shchev retorted and said. “Not cow'yv
this but even venereal disease: we
could not get the specimen; to cet a
specimen, we hag to go to foreign
Embassies.” This is what Mr. Khru-
shchev had said about Soviet Union.
In certain countries this virus is
spreading. ...

SHRI A. BALA PAJANOR (Pon-
dicherry): Which Embassy?

S8HRI VAYALAR RAVI; Foreiga
Embassies.

8o, it is necessary tha! we shouid
see that a periodical medical a‘d and
check up must be there. It must ke en-
forced. It must be in the 'aw, but t
is not enforced by anrwv authority.
When we are speaking about the sup-
pression of immoral traffic, therss must
be a specific provision. It muvst ke
oh.igatory on the part of the municipol
authority or the governmcnt n» the
Police that this medical check up and
medical control must be ikere hzranse
prevention is better than cure Un-
fortunately, that provisiop iaa be
there but it is not being enforced 1
would like the hon. Minister to %ind-
ly look into this and take effcctive
steps beacuse it is neceszary L: k=ep
our society free from this diszase.

With these words I support this Bill.
I bhope he will see that this profession
is minimised and will not consider it
as an evil It may be a human neces-
sity. 1 will not go into the necessity
aspect of it because my wife may be
hete, The prostitutes alsp serve the
society and they cater to the human
necessity of a certain age. So we can-
not forget that aspect also and they
may even demonstrate one day for
better amenities.
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Anyhow I congratulate the Mini-
ster and request him to iook into the
matter. I hope he will look intg the
other aspects of the matter also and
deal with the points that I have rais-
ed.
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m%mwmahﬁ:mwaam
® wgT 9T

‘A zrEw : AgETA A% egTeafs av@ o

¢ drar, g gae mifagi geErd sTo dan

, Q¥ EWI ATAY AT AT Sfd SR
orere A8 femr @ 1 g &rE A1 TwE
Lo

ifer qn § werTw wvawfa & aggt
xfy v @fF sER Ao o wEEER
¥ faar | gwafa @ &1 owgw oqw e
WERIW, ®% UG # A FrE q‘?ﬂ
wig sivard § " 7 1§ afafon

| Wdr F992 7 F241 7 F49 : AT
feafimifagiy =# @fwol g3 7

AT FE AHL TEMW AT fwAT) O oZw
el Fgia ¢ fm dwmmafa a= 4@ g "
21 % WIH WER-OITAT FT GWT & | AGT
g # gL 99 WAT A1 A, A1 AERAA
aifasar & AT E. 11 FAFET & FF GT-—
PM promises all help to fight prostitu-
tion.

Wl ¢, fMET ®AT W & I A I
IR FI =re"l cm | ¥RM FIT 4T-—ZHIT
agt @ At §--nw & “dvarafa’ g
§—37 (Drag) Wt 9t §—wg-a1a | & art
ArATfCat gATL ATATTAT EaTeed FY 8467 T Y
¢ 99 aF W@ AN ®1 gH g @ F-
lm:a'ui # A wf arfaw  werfa &1
sgwfa g & & # 7 arfew ad-are
w1 sgwie & % € 1 e fad IR weA

mwﬁ‘vrwmxfzmb

q¥i gare @mi # A fom fawwd wr
gl wHe feq—-F 37 dAWT FETH gEIT FT
awF oY 4@ g, af¥a IR A1 aw wE
§—a g7 wEgagw E—

“Delhi graduate among four call girls
held—the girls used to visit luxury
restaurants where after picking up
“customers” for Rs. 200 or so, each,
they took them to guest houses for a
“pleasure trip”. One of the call girls
who belongs to a  well-to-do family
of a Tis Hazari court official, told the
police that she could be booked on
telephone, too.”

g fggem e § ok dm IR

wEar
rgr—ag & f ¢ f& woEw § THAw
f w7 fem ww
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Tg WO ®T FHTATT §—A I7AT T
® awg w1 §—

“40 call-girls hely at Agra—The local
police today claimed to have arrested
ahout 40 call-girls after raiding nearly
15 different hnuvses situated in posh
localities and thickly populated areas.”

AR AEE T € fadaw w1 gged
m # A4, qd@ IEM FE Aq—TF
q 140 w1Et afswai a1 g fHar
mm

, fadt
ﬂ'mﬂmqurﬁmhﬁaﬁ
@ g—fF 7 qusa fadws ¥ 9w
#ifm, ™ 71 wax afafa & Wk,
| 9N Tm AR oW
&

g% &R FEET -
Export of Kerala girls—year 1969;
Concern over sex racket in hotels—
Indian girls for Arab flesh-pots—
7-9-1970 Sex for sale—

¢ FETETF] F1 WX W9 F LA ATES
FA w1 A0 mE siw g & gg feee
® am g--fow mwgwﬁan‘rwr
SFTT @ #AWE W g —-

MEE!

‘g@ AT T e da gaar |
gl ¥ ag 1 uzal g, 4% feew @ wr
am g

# U ¥ AWET WM 41 WT A
TAEAT
Prostitution increasing—1972. Traffick-
ing in Adivasis girls—Indian Express
4-4-1971, call Attention in Lok Sabha.

¥ 9% F7-UZA Al Wian arn |

Call to abolish system of licensed
prostitution—Francois Pignier, Presi-
dent of the Internationaj Abolitionist
Federation. o
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AT ad dA z9 fad w0 & 8
AR WA WET W TA 9% FEr wrCar
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1 mi IFR w T I vvdANET s
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FP—ATRA | dvgrafe 3 I Frov -
@ ATl W g fodr g adrar o oew
IO F gAY g4, AAMETEST ZAe §, @fw
I 1 9z TS & o9 o w@war #)
Mrs. Howell Thomas (UK) ecriticised
Street offences Act aiso.

F 3
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T T A | I ATE T 37 ArAdafew W@
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¥ Em & WraeR” &1 aF WTw der 2
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%1 ©re foar 2 1 freer AT AW 7 qm
®r WAT & W aE 97 A1 “AreE e
F, qE 9T “FTA TR FAT E oW1 g% aT
TSI H FTA WeH FMAT F 1 EEr oA
et wifzn W w3 wav Afefa ® @@
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Tl fadAa" & ot afu=r & & g\
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I also discussed this mater with
ithe lady member from Russia, but
they all told me that they have no
problem about prostitution.”

M T TR WRAT ATz AT FET & fF 99
o =7 &7 IEH 970 o 91 917 98 9%
IgM  awmafa A@r 9 1 W ¥ AT
# TH AE W AT FTAFT g WA
droF gv  gEw 2w 2 91 AT %1 gfaesr
FTA ATEAT SN §, AT AF TH AT7 A AE T
gFaT? GET graar fE g 9x ag AEr @
wHAT, TEA ANA ATA ¢ AT EA 9T @A WK
g fa=re #77 F AFTA 2

oz i sgmagAT g fe @ Adg q @t
oF gEaTsAd FRE 4T °f, IW FY ford
w1 o 3G

Report of the Advisory on Social and
Moral Hygiene t® &1 o7 fawmfvd §. 99 &1
At e # TEAT ATED | IAA gl AGT Y

“Supression of brotherls meant
that the evil of prostitution had
spread all over the cities, for, the
inmates of the houses, which in the
old days were located in certain re-
cognised streets, had now set up
their establishments in other paris
of the city. Through this diffusion
a new class of prostitutes had
developed—undeclared, clandestine,
on whom the police authorities could
have no check”.
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@ & W g Ifed o qfen & g sefEai
# g FL A & 92 719 A fmife T 5
@ wE1 oA A @1 fF wE & e 3w 9
gt Er A AT 2

Encyclopacdia of Social Sciences says,
in Vols. XI-XII, page 534:

“The cily has not only concealed
the :_pply but increased the demand.
The bireach of home ties and the
anonymity  of city life with its
ahsence of the restraining check of
neighbour's opinion, combined with
low wages and ioneliness, conduce
to meretricious association rather
than to marriage. Prostitution is
not = disease of the social organisa-
{ion: it is only a symptom of the
disease”

I g ¥ remssAmfear fazfAar &
Wrad ar A 991 g€ 2 ¥ A9 aEl #
aga e § WA AT AEIE 20 IgH FFT

“But todav prostilution is essen-
tially an urban problem and the vast
size of modein cities makes clandes-
tine prostitution so easy that the
liconsed houses held ecnly a  small
proportion of the total number, What
proportion it is impossible to say,
{the estimates freely made are mere
guesses’.

T Haw § omssAifafear wafier &

ot &9 &7 {gar & for = mar g—

“Is prostitution diminishing?” Yes
and no.

It is reported that the percentage
of American males irequenting
prostitutes after World War II s
almnst  precisely the same as after
World War I. But it is also saicl that
the (renuency of contact with pros-
titutes is reduced. The reduced fre-
quency is accounted for at least in
part by extra-marital intercourse
with non-prostitutes-—with ‘amate-
urs".”

“Somc 69 per ceni. of the total
White male population, it is report-
ed, ultimate]ly has some experience
with prostitutes.”

T W W s aAm g g ?
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fa=m uez amga’ (Sinand Scierce) oF
tF93 2| IEST W w9 FE ITH v fear

b
95 per cent American soldiers are
susceptible to syphillis and gonorrhea.

7 A OHAA &1 a6 7 W A T T
8 (@ @ e 2 wawfa wgE,
g7 a1 9eh fF o 1 wefaaw w1 3ad g
z#mﬂa;a%tréqmmmm‘i
g7 7 fag yFwr § afrwar 7 fawr § w2w
g # ;T A aat ¥ Ew § gy §1 fAowr-
WA 779 T T*T §1 FAWAT & SE A@ A
gF T faor F o A § T2F & dwd &
TH F®T &1 EH W6l AR § ya¢ Afafq &
qME A et & frar st W%
R |

mamefa wgea, ZATT wagd FTT A&
SURICEE SR AR Tl L

Harsh economic realities are the cause

of prostitution.

I ®1T A1 37 & €1 a8 AH g
Foff aag fFagam &% 8 | wmow
giigs =Tw=gr @Y @ | T @AY § T g0
e T3 7 FEr 41—

Laws cannot eradicate prostitution.

IH I A9 FE AT AWRAT ATMET WY
g9A F7 g1 ¥@ fqwr § v IIE =gl
Tof TaFa & ftuv faadr mod @ faeEre

g Wi @@ W @ w oW
Hag ¥ TMo Fo o FATI 7 FT 91—
There is int>r-connection bhetween

prostitution and venereal diseases.

W17 ZW oW W % A awrgfa &0
g I AT o fa3 AR 3w dle o #T
SETATA 3 AT | ¥ A7 AgA WVEww
&1 Ao mro o amwd F w3
Social protest only way to
prostitution.

eradicate

WA &R ATHFES AEL £ 1 wiEl &
at e sEEe f af @gi W@ &0
A T e @ e A @ e o gww
grAT T ff % g9 /e SRE &1 Taaw
wT AFAE |

atan & gg & fraas +=m fs @ Y
o @ fosy gd aEwrd @iFr o o
TORT AT AR #T 0w wTor §, T
ofcfeafa - axvwTov | arfas sTor W &
Fr oy g wrerg fr e ool @ oftfr
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& & wrf TEA m?n TT'fﬂTH’H'I"{T@
33131 g wrg fageir mrwmm AFiE = R
" 3§ wmg F% fr AT Agw A7 arEe
1 & § T go 5t zq faduw §1 gfamA
®i3ed gu ¥H WAl Afafa &1 &7 I
gt frar qa o aqumrwfrz.
gy garA  qEr W d@ mfaw afE g
a® oo & d ZAT A ﬁm:‘rf‘rn’rr:m
saz afafy & & a@0 | & gETA AT A
hmwwﬁﬁrqgwﬁmm
IRl 9T §F HEET & 7T GFART 77 T4 AR
=T &1 5% 9 foe 7 Tawy maw F v v aw )
W @it Y A 777 2 ¥ 98 o 790 faaas
B R aAwAr 9T FA S ARTA T
wrar ardt mfersar F a9 &I 2
W ®1 grfcaswar v F4F # faQ 3w 7 a5
W) oA gy aga wEd o
wax afafa & aF fear sg, @@ aw
sifow wmug Wt TR | R

SHRIMATI BIBHA GHOSH GO-
SWAMI (Nabadwip): 1 will speak in
my mother tongue—Bengali.

*The Government of India had intro-
duced a Bill to prevent trafficking in
women in 1956 and it was enforced
in the year 1958. Since then nearly
20 years have passed but according
to official and non-official reports the
problem of prostitution practised
openly or secretly has not abated in
any way. In fact there has been
deterioration in the situation. During
the 30 years of Congress rule not only
the economic condition of our country
deteriorateq but there wag a steep fall
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in social and moral values too. The

status of women in the sociely is the
vard stick to assess the prevailing
economic condition in a society. The
progress of the society is determined
by the rights and the status enjoyed
by the women folk in that socity. It
is indeed matter of deep regret that
during the 31 years after the indepen-
dence of the country the prestige and
status of women in India far from
being elevated has been going down
steadly. Mr. Chairman Sjr, I would
like to substantiate my point by qu.i-
ing a few lines from page Y4 of the
Report of the Committee of Status ot
Women who had gone into the matler
in detail. The Committee had observ-
ed and I quote:

“Drostitution represents the  ex-
ploitation of the poor by the rich and
of women by men. If women have
reslly to rezch the level of equality
with men, society should be in a
position to ensure economic, social and
psychological security for the  tradi-
tionally exploited women folk. Pros-
titution is the worst form of women's
exploitation and inequality."”

“What must be emphasised is the
growing commercialization in the ex-
ploitation of women and girls, While
the urbanization process and industri-
alisation with its accompanying evils,
particularly socio-economic insecurity,
poor living conditions, etc., are impor-
tant forces for the increase of pros-
titution in recent years, this profession
like any other, operates on a com-
mercial basis according to the law of
demand and supply. The growing
incidence of prostitution in metro-
politan cities and urban areas is an
indication of the growing demand on
the one hand and poverty on the
other. Some sociologists have em-
phasised the role of economic factors.
such as poverty, low wages, lack of
gainful employment, partial or com-
plete unemployment are contributory
factors that constrain helpless women
to embrace prostitution.”

- -*The original speech was delivered

in Bengali.
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Today the Government have intro-
cuced the Suppression of Immoral
Traffic in Women and Girls (Amend-
ment) Bill with a view to stopping
prostitution in the country. We would
no doubt extend our suppori to this
Bill but I will join other members of
this House to say that the present Bill
is not at ali adequate. Once again I
will refer to the said Repori where-
in it has been said, “There is a sup-
pression of Immoral Traffic in Women
and Girls Act 1956—1970. The Act
aimed at the suppression of com-
mercialised vice and not at the pena-
lisation of the individual prostitute,
or prostitution itself.”

I would like {o say as has already
been said by Dr. Ramji Singh that in
India attempts are only being made
to suppress the problem of commer-
-cial vice but I must say o emphasise
that it is not at all sufficient to meet
tne great menace. So long even one
women of our country is forced to take
lo prostitution—whatever be the
reason for the same—be il puverty or
uvnemployment it would be the greatest
sligma on the women folk and a matter
of great shame for men, and we all
nave to hang our heads in shame as
long as the evil continues in our
country. The Constilution of India
provides for equal rights for women
and the Parliameni{ has also passed
snme legislation to establish the rights
of women legally. But despile all these
¢llorts therc has been no real im.
provement in the status of women of
our country. We may pass a legisla-
tion but it will remain a piece of pa-
per or a few dead letters on the Statute
Pook, if the prevailing social condi-
tions are not conductive to its success-
ful implementation. This is what has
exactly happend in India. Mention has
already been made about the necessi-
ty of liberating the women who have
become victims of immoral traffic. The
problem is to rehabilitate them in social
life, to give them proper treatment,
offer them vocation and above all to
rehabilitate them and bestow  upon
them the pride and prestige of a family
life. But under the social structure

Women & Girls (Amdt.) Bill

of our country, I am afraid, it will
not be possible to achieve these ob-
jectives. A litlle while ago Dr. Kamji
Singh was referring to the social set-
up in Soviet Union, It is known to
all that in all the class, societies, that
is, in all capitalist countries of the
world like America, Britain, France,
Italy etc. the evil of prostitution not
oniy exists but it is thriving day by
day. As contrasting to this in all the
Socialist countries the evil has been
eradicated completely, In fact 1/3rd
area of the world {under socialist rule)
prostitution does not exist, It is but
natural therefore that the women of
the capitalist countries are eagerly
awaiting fo sce when socialism will
usher in their country because only
with advent of socialism will end
prostitution and the ills that go with
it. In China, prostitution was in vogue
for hundreds of years but with the
advent of the Communist regime the
evil has been eradicated completely,
The praclice of “Yellow Card” has
aone for ever from China. Shri Vaya-
lar Ravi and others have referred to
about the age-olg social tradition of
proslifution prevailing in our country.
From their talks it appears as if pros-
titution is a necessary evil and we
have to put up with it, But I differ
enlirely with them. The Socialist
countries of the world has proved that
such a “Necessary evil” can also be
eradicated fully and completely and
il it can be done there why can’t we
do it in our own country. Sir, I have
alrrady said how the “Yellow Card”
has disappeared from China. I would
like 1o give a very decent example,
that of Vietnam. South Vietnam has
geined independence for the last 3
vears and within this short period of
time Vietnam have successfully ended
the practice of prostitution in whole
country, If we look closely to the
problem and the way they were tackl-
ed then we will find that all these
socialist countries were able to
achieve their objective because they
first eliminated the causes that com-
pelled women and girls to take to
prostitution. They are able to create
equal job opportunities fo* women,
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ensured equal status for women in
scciety and assured full dignity for
her in their own country and thereby
they were able to give birth to a new
society. In our couniry nearly 80 per
cent of the population is living below
the poverty line. The light of educa-
tion has failed to lit up the dark re-
mole corners of the country; and peo-
ple are suffering from acute unemploy-
ment, The incidence of unemployment
in the case of Indian woman is very
acute and the situation is worsening
day by day. According to the publish-
ed figures in 1961 28 per cent of the
women population of our country was
engaged in gainful employment but
this figure was reduced to 11.8 per
cent in 1971, To put it in figures
during 1971 out of a women popula-
tion of 26.40 crores only 3.13 crores
had jobs and the rest 23.17 crores had
no jobs for them. Not only the job
opporiunity in our country is little or
negligible for women but there is a
steady fall in their status too. The
mortality rate of women in India is
more than that of men,

If we glance through the figures for
the last 20 years we will find that
the women—men ratio is also
falling. As against 1000 men there
are only 932 women in our country.
The story is the same in the sphere of
education where the progress of edu-
cation for boys is more than that of
ithe girls, The unemployment situa-
tion in rural India has assumeq a fri-
ghtful position. According to the avail-
able reportg about unemployed women
in India there were about 30 lakh wc-
men who ‘were completely unemploy-
ed those who were half employed
numbered 1.52 crores and those who
were nearly unemployed were 1.76
crores. These figures glaringly show
the extent of poverty that is preva-
lent in our country and, where poverty
is so acute, where opportunity for
employment is so meagre it is but
natural that traders of women flesh in
the cities will take advantage of the
situation and exploit the poor girls
and entire them to take to prostitu-
tion. The evil of dowry continues
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unabated in our country, And this has
given further fillip to the problem of
prostitution. In fact the twin evils
of dowry and prostitution are thriving
side by side, Women in our country
has been reduced to a commodity, She
can be sold and purchased and the
village labourer has to pay to buy a
bride for himself. 1 would like to
quote from the Status Committees
Report to show how economic condi-
tions are compelling the village girls
to take to prostitution. The Committee
has observed and I quote:

“Prostitution is the only way open
to women to earn a livelihood for the
family. No stigma is attached to the
women if she brings wealth or income
from prostitution to her natal or con-
jugal home. A recent study of the im-
moral Trafficking in women from the
Purola Block of Uttarkashi, district,
(U.P.) reveals that a large number of
girls from the lower socio-economic
communities go in for prostitution. In
1969, 45 women had enterei and re-
mained in this profession for 3 years. It
was estimated that about  approxi-
mately 500 families were dependent on
this profession on account of extreme
poverty. 60 per cent of girls from
Rewain area were operating in Delhi
and 77 agents were engaged in pro-
curing women for prostitution. The
causes for prostitution were the high
kride price and consequent indebted-
ness of the couple who were forced to
work as bonded labour. The girl was
then compelled to earn money to free
the family from this debt through
prostitution, In other cases, a man
from a higher caste may pay bride
price and contract a marriage with
one or more girls of a poor family and
take her to Delhi and sell her into
the trade.”

“Large number of prostitutes also
come from a group of women who
have been deserted or abandoned by
husbands and have no other source of
income or employment open for them.”

About Calcutta the report has said:

“According to the Commissioner of
Police, Calcutta, a large number of
middle class families are surviving on
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1acome  from  prostitution, in the
absence of alternative avenues of in-
come, A number of these women are
educated and quite a few are even
graduates,” I am remained of what
an old prostitute of Uttarkashi had
suld 10 the group surveying problem
of prostitution. In fact this issue was
raised in the House a couple of years
ego. The old prostitute had said that
it would be impossible to prevent the
girls of landless labour familiess from
taking to prositution and the only
thing that can keep the young girls at
home is the green blooming fieids. In
other words as long as the village
lanuless do not own land or have their
means of livelihood their women would
always be tempted or compelled to
come to the cities to take up prostitu-
tion as their vocation. If we are really
serious to eradicate the evil of pros-
titution from our country then instead
of trying to approach the problem
superficially we have to search for the
1vots of the matter and destroy them
completely, Unfortunately the pre-
sent economic structure of our society
is so fashioned that it creates com-
pelling circumstances for women to
take to prostitution. The situation
can be remedied only when we are
able to restore to the exploited and
the neglected masses of our country
their rightful place in the society, give
them the ownership of land and a
right to work, The entire economic
setup of the society is to be restructur-
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ed and we have to bring an end to the
monopoly control over land and indus-
try which js prevailing in our country
today. When every common man of our
country—the poor and the exploited—
get a right to work then the lot of
women folk will improve along with
improvement in the condition of the
general masses. (Interruptions) The
signs of struggle by exploited masses
for their own liberation are already
visible. More and more women are
coming forward to take part in this
struggle to put forward their claims
for work, for land for equal rights and
for equal wages for equal work, They
are struggling to create a new vista
where the Indian society will lead it-
self, step by step towards the creation
of a socialist society where every wo-
men will have right to engage in so-
cially productive work, where the
Indian women will gain a right to
sacred motherhooq real or potential
only then commercial trafficking in
women will come to an end and Indian
women Wwill breath fresh air free from
bondage and will be able to lead a
life beautiful and socially useful

MR, CHAIRMAN: The House stands
adjourned till 11 A M. tomorrow.

18.01 hrs,

The Lok Sabha then gdjourned till
Eleven of the Clock on Wednesday,
November 22, 1978/Agrahayana 1,
1900 (Saka).

LS—4478—20- 12-78—880,



